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ACT No. II or 1877.

Passep BY THE GOVERNOR GENERAL or INpra iN Couxciv.

(Recetved the assent of the Governor General on the 1dth Feb-
ruary 1877).

An Act to amend Act No. XTIT of 1875.

VWHEREAS it is expedient to define the expression

¢ High Court’ as used in Act No. XIIT of 1875
(to amend the law relating to Probates and Letters of
Administration), sections 2, 3 and 4; It is hereby
enacted as follows :(— ,

1. The expression ¢ High Court’in each of the -
said sections shall mesn, and be deemed to have
always meant—

(@) a High Court for the time being established

- under the twenty-fourth and twenty-fifth of Victoria,

Saving of
certain grants
of probate
and adminis-
thtion,

chapter 104 : ’
(6) the Chief Court of the Panjib :
(¢) the Court of the Recorder of Rangoon.

2. Nothing in this Act shall be deemed to affect
the validity of any grant of probate or letters of ad-
ministration with effect throughout the whole of
British India heretofore made by any Court other
than the Courts specified in section one.




